I N THE SUPREME COURT OF | NDI A
ClVIL ORIG NAL JURI SDI CTI ON

TRANSFER PETITION (C) NO 1368 OF 2009

MAJ. SMI. RI SHVA SARI NA (SHARMA) ... PETI TI ONERS

VERSUS

SMI. SUSHI LA SHARMA L. RESPONDENT

ORDER

In the light of the fact that we have already
transferred a matter arising out Transfer Petition ©
No. 834 of 2008 from Chaziabad to Anbala, we direct
that this matter should also be transferred to Anbal a.

We further clarify that the petitioner will not
in the future seek a transfer of the matters from
Anbal a to sonme other court on her transfer from Anbal a.

The transfer petition is ordered accordingly.

[J.M PANCHAL]

NEW DELHI
APRI L 23, 2010.
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